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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

CENTRAL ZONE, BHOPAL 

 
Original Application No. 71/2023 

IN THE MATTER OF: 

Applicant Kirtikumar Sadashiv Bhatt 

Versus 

Respondents Narmada Water Resource & Ors. 

 
PROGRESS REPORT IN BEHALF OF STATE OF MADHYA 

PRADESH IN COMPLIANCE OF ORDER DATED 15.05.2025 

 
IT IS MOST RESPECTFULLY SUBMITTED HEREINUNDER : 

1. That the issue raised by the Applicant in the present 

matter, as narrated in the writ petition filed in the Hon’ble 

High Court of Gujarat, pertains to the alleged severe and 

heavy pollution caused to river Narmada by local 

authorities in the State of Madhya Pradesh by release of 

sewage in quantity running into hundreds of MLD. 

2. That this Hon’ble Tribunal vide order dated 15.05.2025 

directed the State of Madhya Pradesh to file a progress 

report of different Sewage Treatment Plants (hereinafter 

referred as “STPs”) on the bank of the River Narmada. That 

for the convenience of this Hon’ble Tribunal the
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That in compliance of the aforementioned 

directions, a tabular representation of progress 

in the work of STPs for all cities / towns is 

marked and annexed herewith as Annexure R-

1. 

3. It is further submitted that that out of the total 21 towns 

/ cities, the STPs, 9 are fully functional and it is further 

submitted that another 3 are in trial stage and will 

commence operations shortly. 

4. Hence, the present progress report is being submitted for 

the kind perusal of this Hon’ble Tribunal. This Hon’ble 

Tribunal may, therefore, take the present progress report 

on record and pass any appropriate order(s) that it may 

deem fit, which will be complied with by the State of 

Madhya Pradesh. 

5. An affidavit in support is filed herewith. 

 
Date: 30.08.2025 
Place: Bhopal 
 
 
 

Through Counsel 
Prashant M. Harne 
Standing Counsel 

State of Madhya Pradesh
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